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2 OA 1162/2018

ORAL ORDER
(Pronounced by Hon'ble Mr.R.Ramanujam, Member(A))

Heard. The applicant has filed this OA seeking the following relief:-
“to consider the Appeal dated 26.6.2018 filed by the
applicant within a stipulated time as fixed by this Hon'ble
Tribunal and pass such or other order as this Tribunal may deem
fit and proper in the circumstances of the case and thus render
justice.”
2. It appears that the applicant had been compulsorily retired from service by an
order dated 18.6.2018 on the charge of subletting the accommodation provided to
him by the Government which is against the rules. It is submitted that the applicant
had filed Annexure A3 Appeal dated 26.6.2018 against the order dated 18.6.2018
which is still pending before the authority.
3. In view of the above, this OA is pre-mature and, therefore, we dispose of this

OA with a direction to the Appellate Authority to consider the matter in accordance

with rules and pass an appropriate order.

(P.Madhavan) (R.Ramanujam)
Member(J) Member(A)
30.8.2018
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